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d. The investigation relating to over is over and there is no need of further
detention.

e. The accused Is meritorious studemt and engineer by profession. Now

pursuing higher studies.
f. Ihere is absence of element of mens rea and the offence punishable under

Section 67-B not made out, besides other grounds

3. [nvestigating Officer and Ld. A.P.P. objected to bail mainly on the
grounds that accused is residents of Hyderabad, Telangana State. He is expert
In concealing his identity and he may not turned up to face uml I"Hn I1 facie
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5. It is alleged that after defeat of the cricket match by India against

Pakistan, there was a public out cI¥ and people across India responded
aggressively and criticized ream members. The accused while responding
crossed limits and made some SE\.UEIH} colored remarks against the child of
one of the member of Indian Cricket Team. In lhﬁﬁgﬂﬂ, Ld. Advocate for
e accused submitted that the alleged post is in context ﬁfmsponses of

various people and it is singly picked up and offence was registered. It is not |
directly connected with the cricketer or his familj and m read in |

isolation of other posts.
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of = .
g.;ﬂ,‘ a{::”:::;: :::" for Iilll:-'li:-ihiug ur_trmmmltting of materfal depicting children in
(a) |'-,1|1,1L['th.1 27 '-:FL- ‘-'-"IE..-II'i electronic form.—Whoover,— ouia . _

| PTRISAES OF transmits or causos to be published or wransmitted material in any
E?lt'I-_LIuI]lL' Lo which L:IE-:Lf,c 15 children Eﬁgnﬂgd in Eg:ﬁ;ualﬁ:{ |_J,i.|]lj|:][ Uk ad conduct: ar
(D) credtes text or dighal imapes, cullects, soeks, browses, downloats, advertises,
MOMOeS, exchanges or distributes material m any electronic Torm depicting children in
ohscene o Indecent o EE.'hll,r.'rI]}- explicit manner; af
(T} cultivates, entices or induces children ta nnline relationship with one or more chiidren
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(d) facilitates abusing children online, or

(e) records in any electronic form own abuse or that of others pertaining to sexually
explicit act with children, shall be punished an first conviction with imprisonment ol
elther description for a term which may extend to five vears and with fine which
may extend to ten lakh rupees and in the event of second or subsequent conviction

with imprisonment of either description for a term which may extend to seven years
and also with fine which may extend to ten lakh rupees:

Provided that pruvisions of section 67, section 67A and this section does not extend (o
any  bouk, pampblet, paper, wrting, drawlng, painting representatlon or figure in
elactrunic form- :

(i} the publication of which is proved 1o be justilied as being [or the public good on Lhe
ground that such book, pamphlet, paper, writing, drowing, paindng representaton or
flgure is the interest of science, llterature, an or tearning or other objects of general
CONCE; Or

(i1} which is kept or used for bona fide herhiage or religious purposes.
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8.  The contents of the First Information Report and the whole record show
that in response to certain social media post accused allegedly mentioned and

posted message that he is search of photos of a child for assaulting her. He has

ot either transmitted or published any material showing ch%f{“ﬁﬁqlumg, in
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resumed that such offence made out the
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9, In the alternative, even if it 15 P
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bailable. The offence is rriable by this Court itself. The Investigation relating
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collected and evidence, if any remained it is In custody of third parties i.e.

either available on internet OF concerned companies running social media
i

accounts. Therefore, the possibility of tampering Is almost nil.

10. The accused is of tender age. He is having a bfiBhl academic record and
future prospects. He have no criminal antecedents. The appn}hensi{m raised
by Investigating Officer and Ld. A.P.P. can be addressed by imposing certain
conditions. In addition to this law pertaining to bail is now well settled. The
bail is a rule and jail is exception. The investigation in this matter is yet to be
completed. The record shows that this investigation involves various technical
aspects running across country. The collection of whole material and filing of
charge-sheet will take substantial time. Merely because the matter is

connected with some respectable Indian Cricket Team member, as abjected,

the praver cannot be rejected. The pre-trial detention for the reasons discussed

above will definitely not justifiable.

11.  Considering above discussed legal and factual aspects of the matter, I
am of the opinion that bail application needs to be allowed by imposing
certain conditions. Therefore, following order -

RDER
a. Application is allowed.

b.  Accused is released on bail on hic furnishing P.B. of Rs.50,000/~ and

surety bond of the same amount 1o be furniched by one or more sureties, out
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b. .
Accused IS released on bail on his furnishing P.B. 0! Rs.50,000 S

surety bond of the same amount to be furnished by one o more sureties, oul

of which one surety should be local.
)

It 15 directed that accused shall attend concerned police Station on

every Monday and Thursday for next one month, at sharp 11.00 a.m.
d, Accused shall furnish his detailed address, address of the sureties and
proofs thereof alongwith cell numbers of his parents.

r one month
e.  Permission granted to deposit cash security provisionally 0

instead of furnishing surety bond.
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